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CENTRAL A01'.UNISTRATIVE TRIBUNAL 

ALLA.HABAD BENCH : ALJ...AJ-iAB.AD . 

• 

OPen Court 

Origina l App l ication t~o . 1214 of 2cc1. 

Allahabad t his too 13th day of Au91.1st 2C<.A . 

Hon •b l; f.i1r. A .K. Bha t nagar, 1Ve mber-J. 
Hon *b le ti:r •. Q . ~-l . T.i;"ar~ Nembe.h'- 1.1• 

Joge nctra Singh s on of l ate 
Indian Ins t itute Col ony · 
i~ghalsarai Cha ndauli . 

Sri Jal9sh:1ar Singh 
: 1'10 . 1426 E/E 

• ••• Applicant. 

(B'y Advocate : Sri V .K. Srivastava ) 

Versus . 

Union of India 
throllgh its Genera 1 Ma nager, 
Eastern :tailvJa y , Ne t a j i Sub hash 
Road Ko'lkata . 

2 . Div is iona l Rai l :Ve nage r , 
Eastern Ra ilway , 
f,\.Jg h<J l sar a i . 

4. Senior Divisiona l Personnel Officer , 
Eastern Ra il\<'1a y , .11;\.lgha lsar a i . 

• • •• •• aasponaents . 

(By Ad.vac at e : Sri K. P . Sing h) 

_O _R_p _E_R_ 

(By Hon ' b l e fvlr . A.K. Bhat nagar , J . ~.1) 

By this O. A., applicant has pr~yed for foll0\'1ing 

relief (s) : 

"ta ) That by ne ans of suitable order or directi on in the 
nature of ma ndamus c ommanding the r esponde nts to 
r egu l arise the services of the app lic ant since i. 2.1994 
till 3 . 4 .1995 as spe nt on duty a nd make the payment of 
salary for the s ai d peri od a longv1ith othe r benefit 
as are adlilissible under r ul es . 

(b)That by mea ns of suitable order or direction in the 
na ture of mandamus commandin~ the r espondents to make 
the paymant of interest on the de l a yed payme nt at th9 
r ate of 18~. 

1( c l) •••••••• • 

(d) ••••••••• 
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2 . The grievance of tre app lic a n t is that he had 

prefe rred seve r a l r e prese ntations t o the responde nts 

authorities to ro gularise the period from 01 . 02 .1994 

to 4 .4 .1995 as s pe nt on duty but nothin9 has been done . 

3 . Sri K . P . Singh li:ar n~d c ounse l for the r es ponde nts 

invited our atte ntion on para 22 of the counter affidavit 

a nd sub mitted tha t a s per Hon 'b.le Ce ntra l Administr~tive 

Tribunal •~ dec ision da ted 26. 02. 1997 in 0 .A. No .519 of 

1994 , the res~ondents we r 2 directed t o c onsider th~ 

c lairn of the app lic ant. The res ponde nts hc:id nsk ed tll? 

applic ant to app ly for r egu l arisa tion of his abse nt period 

but the app lic ant refused to do s o a s such absent period 

fr om 01 . 02 . 1994 to 04 . C4 .l995 c ou ld not be r egu l arise1 . 

4 . We have he ard counse l for the parti e s a nd perused 

too recor ds. 

5 . Afte r hearing at length, vJe are of t he view tha t this 

O .A. c a n be d i sposed of fina lly by granting a lihe rty to 

th~ c'.lpp lica nt to file a fresh a nd deta ile d r epr esantati on 

regarding his grieva nce t o the responde nt No.4 i.c. Se ni~ 

Divis iona l Personnel Officer , Easte rn Ra ilvJay, {nO\v · t:ast ... -i 

,.. Ce ntra l Rail\'1ay) Nllghcl l sar a i v1ith a direc tion to res:)onde nt ­

No.4 to decide the same within a specified period . 

6 . Accordingly the O.A. is fina lly dispos e d uf by 

gre:nting a liberty to the app lic ant to file a fresh 

a nd detailed r epr esentati o n vJ i thin a peri od of three we eks 

fr om the date of recei~t Of c opy of t his orcter and 

respond-e nt No.4 i.a. Senior Divisio na l Personnel Officer, 

Eastern Railv1a~' ( Eust Central Ra il\•1ay) i!ugha l sar a i is 

direc-Wd to decide the sane by a reasoned and speak ing 

9rder within a , pe~iod of three months from the da te of 

receipt of such r epr esentc:.it ion along\•1ith copy of this orde r. 

~.'ember-I"\ . 

i.\a n ish/ -


